CEN TRAL 4CMINISTRATI VE TRIBUN gL PRINCIP AL HENCH
0., 0.No.2823/97

New Delhis this the 25th day of Saptembern, 1558,
HON'BLE MR, So ReADIGE, VICE CHAT AN (n).

Jaguati @ Jagmati,

Wo shri Jai Bhaguan,

R/o Jhuggi No.85, E=Blodk,

J.J.blony, Patherwala Bagh,

wezimpur,

Dalhie : eseae fpplicaniy

(By adwocates Shri ajssh Luthra)
Vg rete

1. Union of India,
r _ through Secretaw, :
. Ministgy of Homae sffairs,
North Blocdk,
New Delhiy

2, Covk, of NCT nelhi,
through Lt. Covemor of Delhi,
Raj Niwuas,
Delhic

3. Commicssioner of Police,
Ms0" Buil ding,
IepoEStatB’

New Delhi,

4o [Deputy Oommissionsr of Police,
{(North pistrict), '
Civil Limags,

Del hi¢

5. Addlggnqguty mmissionsr of Police,
Y : North pistrict ,
Civil Lines,’

Del hig _ ‘ eres coe RBEpOn dente,

(By adwecate: shri Rajinder Pandita).

o
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HON *BL E MR So-Me 8DIGE VICE CHAI A1 aN (a),

- fpplicant impugne respondents! order

dated 2.5.97 teminating herp services,

2, . I haw heard Shri ajesh Luthra for

applicant and Shri Rsjinder Pandita fop raspondaitsy

7
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3o My attention has besn invited to CAT pB8fs
order dated 21.?1;_98 in 0A Noo1921/97 Rajinder singh
Vs, UDT & Oréa, wherein a direction had begv issued
to RsSpoﬁ\asﬁt No.1{( UDI thmough the Secrataryf,

Home Ministoy, Neuw Delh';‘i)) to consider and pass

a suitablse order on the'pmposal cbntained'in

ch’s letter aated 124/ 6797 for creation of 286

r\f/n'f/v )
Class-IV posts. I note that Rajinder)features

at S.o.2 of the impugned order dated 2,5.97 (ann=n1)

and it wuld appear that applicant’s services uere
diémntinuad for want of post for which Bovt, of
NCT Delhi had sent the aforesaid proposal on 12, 6,97

to WOI,through Secratary, Ministiy of Home Affairs,

New Delhi, on which so far nc necision hzs teen

stated to have communicatea to vty of NCT Delhiy

4s Under the ciscumstances, this 04 is

dispozed of with a directicn to Respondent Nogi .

(uot thi‘nugh its Secretary, Miristmy of tome &ffai IS,

New Delhi) reiterating the dirsctions containzd

in order dated 21,9.58 paésea in 04 Nog1821/97,

an g- calling uwon them to pass a suitable order on.

the proposal of NCT Delhi dated 12, “‘*597 and

upon receipt of sanctim; for additional lass Iy

posts, Respon denis Noe3 to 5 should consider the

re=engaging the ap}plicant and regularising her

in accordance with rules and instructions. shoi

Luthra states that the appiican%:’s dues havz not

been ;Said From 1.3.97 te 1¢5:57. Raspondent NoJ3

shall within 4 months from the dats of receipt of
o pagets

a copy of this order , make/(all legitimate duss to

the applicant. No costs,

- SeR,A
VICE CHAIRYAN (1),

Lo
%éog 57)
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